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Order Dated: 05.,07,2002

MisCe &plication No.492 of 2002

By orcer dated 07.01.2001, three months

time was granted to the Appellate authority

to dispose of his appeal. Agair} by order dated
08.03.2002, a total period of six months was
grante% to the Appeallate authority to pass
final orders on the appeal. By filing M.A.
N©.492/2002, learned Senior standing Counsel
of the t}ilion of India/appeasing for the Regpon=
dents )has prayed for further extension of time
for disposal of the appeal. At the hearing,
to-day, learned Senior Standing Counsel,

Mre A.K.Bose int.i.mates that the Appellate
authority hés already disposed of the appeal
on 19.06,2002. In the said premises, having
heard the Counsel of both the parties, time .
+ill 19th June, 2002 is hereby granted’post-
facto }to the appellate authority to dispose

of the appeal and the delay in the disposal of
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the appeal, hereby, stands condoned, Misc,.

Application N0.492/2002 is disposed ofaccordingly.
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